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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW
DELHI

0.A. NO. 390/2021

IN THE MATTER QF:;

JAIRAM HANSDA ... COMPLAINANT
VERSUS

STATE OF JHARKHAND & ORS. ... RESPONDENT(S)

ADDITIONAL REPLY ON BEHALF OF THE RESPONDENT NO. 4
MOST RESPECTFULLY SHOWETH:
1. That the present Additional reply is being filed by the Authorised

Representative of the Respondent no. 4 in the above captioned matter.

2. That the present Original Application bearing no. 390 of 2021 was lastly
listed beforc_the Hon’ble Tribunal on 16.03.2023 and is now pending
adjudication before the Hon’ble Tribunal for further. consideration on
20.07.2023. That the above captioned matter was listed before this Hon’ble
Tribunal on 16.03.2023 for consideration, however on said date, during the
course of the hearing, this Hon’ble. Tribunal pointed out certain deficiencies
and the Respondent no. 4 along with the Member Secretary, JSPCB was

granted time to file an additional reply before this Hon’ble Tribunal.

3. It is submitted that the Respondent no. 4 has complied with all the necessary
environmental classifications as set under the Water (Prevention and Control
of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act,

1981 and Environmental Protection Act, 1986.

4. It 1s apposite to mention herein that on 16.03.2023, the Respondent no. 4

received a letter from the District Industry Centre (hereinafter referred to as
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“DIC”) for the inspection of the Plant of the Respondent no. 4 on
22.03.2023, in compliance of the ordcr dated 24.01.2022 of the Hon’ble
Tribunal. It is further apposite to mention that the authorities from the DIC
visited the Plant on 22.02.2023 and thereafter an inspection report was

shared with the JSPCB, wherein the DIC observed that

a. For monitoring of SOX, NOX and PM emissions, 02 (two) stack
monitoring devices have been installed by the unit, through which the
level of SOX, NOX and PM in the air is being monitored. Both the
stack monitoring devices were found to be Junctional. The levels of
SOX, NOX and PM were found below the prescribed limits.

b. The data of pollution recorded by both the stack monitoring devices is
being broadcast directly on the server of Jharkhand State Pollution
Control, Ranchi.

c¢. Rotary Kiln Cap of DRI (Direct Reduced Induction) plant was found
covered.

d. Several water sprinklers were found installed in the unit and water
was also being sprinkled through pipes.

e. It was informed by the unit representative that two plots, which are
the unit's own land, have been identified for tree plantation. Out of
these, tree plantation work has started in one plot which is about 3
acres and about 400-500 trees have been planted. In the second plot,
which is about 2.5 acres, it is resolved to plant the remaining trees in
the rainy season, so that the trees can flourish in the right season.

That the copy of the Inspection Report dated 29.03.2023 issued by the

DIC is annexed herewith as Annexure R-1.

- 5. That the Respondent no. 4 on bonafide grounds, thereafter informed the
JSPCB about the inspection report by the DIC through a letter dated
12.04.2023 and further requesting the JSPCB to waive off the environmental
compensation so levied, vide report of the JSPCB dated 25.04.2022, which
arose due fo the false and frivolous allegations made by a single individual,
the Complainant herein, for his personal benefits. That the Respondent no. 4

in the letter dated 12.04.2023 to the JSPCB, submitted the positive
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review/report of the plant of the Respondent no. 4 by the DIC. That the copy

of the letter dated 12.04.2023 has been annexed herewith as Annexure R-2.

. It is pertinent to mention that the Respondent no. 4 received a letter dated
10.05.2023, from JSPCB, as the final directions for submission of
Environmental Compensation under section 33(A) of the Water (Prevention
& Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention & Control of Pollution) Act, 1981. It is further apposite to
mention herein that the said letter by the JSPCB also refers to the earlier
inspection reports issued at various intervals showing the improvements and
compliances of all the required norms, as earlier submitted before this
Hon’ble Tribunal. That tﬁe said letter lastly records the details of the
inspection report sought from the Regional officer, Regional office -cum-
Laboratory, JSPC Board Jamshedpur vide Ref. No. B-2633 dated
19.12.2022, wherein it was observed that Respondent no. 4 has complied
with all the observations as per the verification reports after due inspections.
That the copy of the letter dated 10.05.2023 sent by the JSPCB is annexed

herewith as Annexure R-3

. It is apposite to mention herein that the said letter dated 10.05.2023, further
recorded:
“Board. vide letter No. B-488 dated 10.03.2023 issued direction for
submission of Environmental Compensation,
Whereas, the unit vide its letter dated 16.03.2023 has requested for
waiving qu"Envz‘lronmemal Compensation(EC)
Whereas, after reviewing the request, it was decided that EC has been

imposed for violation, which is not feasible to waive the EC.
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Now, therefore, in view of the above and by exercising the powers
conferred under section 33 (4) of the Water (Prevention and Control
of Pollution) Act, 1974 and under section 3] (A) of the Air

(Prevention and Control of Pollution) Act, 1981

8. That the JSPCB even after recording the positive details did not waive off
the Environmental Compensation, without giving any cogent reason to deny
the waiving off the Environmental Compensation held in its letter. It is
brought to the light before this Hon’ble Tribunal that the JSPCB did not take
into consideration the latest inspection report of the Plant of the Respondent
no. 4 submitted by the DIC on 29.03.2023 and dismissed the bonafide

request of the Respondent no. 4.

9. That as directed by the JSPCB/DIC, the Respondent no. 4 has planted
afound 4000 trees for greenery at its Plant area in 2022-23, after purchasing
the same from the Government registered Nursery, Kandra gnd other
nurseries. It is further submitted that the Respondent no. 4 has a]feady '
purchased around 5000 trees of various variety and kept in its Plants’
nursery, which the Respondent no. 4 plans for plantation of trees in the
month of June, July and August, 2023 as per the directions in the inspection
report dated 29.03.2023 by the DIC to plant more trees during rainy season,
so that the trees can flourish in the right season. That the bills and the
pictures of the Trees and Plants purchased by the Respondent no. 4 are

annexed herewith as Annexure R-4(Colly.)

10.1t is not out of place to mention that the Respondent no. 4 through a letter

dated 19.05.2023 to the DFO, Jamshedpur Division, Jamshedpur, Jharkhand
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has requested the supervision/guidance to do the aforementioned plantation
at its Plants’ site/Area. That the copy of the letter dated 19.05.2023 by the

Respondent no. 4 is annexed herewith as Annexure R-5.

11. That the Respondent n-o. 4 submitted its reply dated 23.05.2023 to the letter
dated 10.05.2023 to the JSPCB, informing about the status of the present
case and requesting again to waive off the Environmental Compensation
mentioning the positive response from the JSPCB as per the previous
inspection report dated 03.012023, wherein the JSPCB itself was inclined
for the present matter to be disposed off before the Hon’ble Tribunal,
wherein it was submitted in the ‘Para 8’ of the said Report that:

“the abovementioned Inspection Report submitted by the Regional
Officer, JSPC Board, Jamshedpur shows that the recommendation of the
Committgze constituted by the Hon'ble NGT has been complied. In light of

the above the Hon'ble Tribunal may be pleased to dispose of the matter.".

12.1t is apposite to mention herein that it was observed and recorded by the

JSPCB in its inspection report dated 03.01.2023, that the Complainant

herein could not establish any harm to the environment as allegedly claimed

by him, for his own personal benefits and motives to fuel his mala fide
intentions, and further recording that:

“The Applicant could not describe about the Fishery business affected

due to pollution from the Plant operation which he mentioned in the

Application. Further Mr Jairam Hansda could not show the Affected

Place/ Affected people due to poliution from Plant operation as

claimed in his application to Honourable NGT."
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13.That the Respondent no. 4 through its response dated 23.05.2023 again
requested the JSPCB to waive off the compensation of Rs. 3,95,71,875/- as
the same was imposed upon the Respondent no. 4 by ISPCB, without any
basis or proof from the Complainant, moreover, the Respondent no. 4 has
complied with all the norms of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981. That the letter dated 23.05.2023 sent by the Respondent no. 4 to the

JSPCB is annexed herewith as Annexure R-6.

14.1t is apposite to mention herein that the Respondenf no. 4 further informed
the JSPCB abolut the plantation drive through a letter dated 19.06.2023,
which was received by the JSPCB on 19.06.2023, indicating that the
Respondent no. 4 ha;d till March 2023 densely planted 8715 trees in an
apﬁroximate area of 6.5 acres in and around the plant area. That the letter
dated 19.06.2023. sent by the Respondent no. 4 is annexed herewith as

Annexure R-7.

15.That the Respondent no. 4 for the protection of the environment and
livestock in the area has made various efforts till date, as can be seen from
the following table and the same has been informed to JSPCB and even

acknowledged in various inspection reports submitted by several authorities:

S No. Particulars
¥ Total area of Plantation in and around 7.5 Acres
the Plant of the Respondent no. 4
2. Total no. of Plants installed 10915
3 Plantation planned/proposed by the 5000 trees over a total
Respondent no. 4 in the upcoming | area of 4 acres of land
months (2200 trees already
planted) as informed to
the DFO, Jameshdpur
and the JSPCB
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4. Rainwater Harvesting systems installed | 4- Constructed
6- Under Construction
5; Water Reservoir - Ponds in and around | 1- Existing
the Plant of the Respondent no. 4 (Total Area- 4720 Sq.

Mtrs., Depth- 15m)

1-Under Construction
(Total area- 10,000 Sq.
Mtrs., Depth- 10m)

16.1t is apposite to mention herein that the Respondent no. 4 has already started
the plantation as planned and directed by the forest department and the
JSPCB, to increase the green area around the Plant of the Respondent no. 4,
and furthermore, the Respondent no. 4, under the instructions of the forest_
department have densely planted 2200 trees in the existing areas. That the

details of the trees planted are annexed herewith as Annexure R-8.

17.1t is submitted that no harm or any loss may be caused to the Complainant,
locals/villagers or the JSPCB, if the Environmental Compensation is waived
off from the Respondent no. 4, being imposed without any basis or evidence

from the Complainant, by the JSPCB.

18. It is most respectfully submitted that the Respondent no. 4 shall undertake :
to oversee that no water or Air Pollution is caused subsequent to the present
matter and to further regularly comply with the provisions and norms for the
protection of the Environment as required under the Water (Prevention and
Control of Pollution) Act, 1974, ;Lhe Air (Prevention and Control of

Pollution) Act, 1981 and Environmental Protection Act, 1986.

19.1t is submitted that the additional information and documents attached
herewith are relevant for the adjudication of the present matter and that the

same may therefore please be placed on record by the Hon’ble Tribunal in
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terms of the order dated 16.03.2023 and the same may please be accordlngly

considered in the above captioned matter.

20.That the Respondent no. 4 prays to the Hon’ble National Green Tribunal to
direct the JSPCB to waive off the environmental compensation imposed on
the Respondent no. 4 amounting to Rs. 3.95,71,875/~(Rupees Three Crores
Ninty Five Lacs Seventy One Thousand Eight Hundred and Seventy Five

only) in the interest of justice and equity.

PRAYER

In the above premises it is most respectfully prayed that the Hon’ble National

Green Tribunal may kindly be pleased to:

a. Dismiss the present matter filed by the Complainant being filed on false and
frivolous grounds;

b. Direct the JSPCB to waive off the environmental compensation imposed on
the Respondent no. 4 amounting to Rs. 3,95,71,875/- (Rupees Three Crores
Ninty Five Lacs Seventy One Thousand Eight Hundred and Seventy Five
only);

c. Pass such orders, directions, which this Hon’ble Tribunal may deem fit and
proper in the facts and circumstances of the case and in the interest of

justice.

Prayed Accordingly

THROUGH

)
Vive%ﬁ%&/ Vivek Malik/Karan
Ag al/Shubham Bharara
Advocates for the Respondent no. 4
Vivek Malik and Associates LLP,
C-4/38, LGF, Safdarjung Development Area,
New Delhi-110016
Mob: +919811333941 /9873156155
Email — info@vmalegal.in
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OFFICE OF THE GENERAL MANAGER, DISTRICT INDUSTRY
CENTER, CHAIBASA

Letter No. 151/ Chaibasa Dated: - 24/03/2023

Sender,
Shambhu Sharan Baitha
General Manager

District Industries Centre, Chaibasa.

To,
Member Secretary,
Jharkhand State Pollution Control Board,
Ranchi, Jharkhand.
Subject: - In relation to the compliance of the instruction given by Jharkhand

State  Pollution Control Board, Ranchi to Sarvshree Shah Spounge &
Power Ltd., Moja, Judi/ Barsai Police station: -Judi, District: - East
Sighbhum

Context: Jharkhand State Pollution Control Board Ranchi's letter 8-488/Ranchi
dated 10/03/2023

Sir,
The above relevant subject is to inform you that in compliance with the
instructions given by Jharkhand State Pollution Control Board, Ranchi to M/s.
Shah Sponge & Power Ltd. Moja Judi / Barsai Police Station, District East

Singhbhum, on 22/03/2023 physical site inspection of the unit was done. The
following facts were found during the site inspection

1. Unit has installed 02 (two) stack monitoring devices for monitoring SOX
NOX and PM emissions through which the level of SOX NOX and FM in the
air is being analyzed. Both the stack monitoring devices were found to be
working. The levels of SOX, NOX, and PM were found below the prescribed
limits (Stack monitoring report attached).

2. The data of pollution recorded by both the stack monitoring instruments on
the server of Jharkhand State Pollution Control, Ranchi. are being broadcast
live.

3. The Rotary Kiln Cap of DRI (Direct Reduced Induction) plant was found

covered.
rm%’!coﬂ
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4. Several water sprinklers were found installed in the Unit and water was also
being sprinkled through pipes.

5. It was informed by the Unit representative that two land plots, which are the
Unit's own land, have been marked for tree plantation. Out of these, tree
plantation work has started in one plot which is about 3 acres and about 400-
500 trees have been planted. The second plot is about 2.15 acres. It is resolved
to plant the rest of the trees in the rainy season so that the trees can flourish in
the right season.

Sent for information and necessary work. Sent for information and necessary
action.

Faithfully
Sd.
General Manager

District Industries centre, Chaibasa

General Manager,

According to the instructions, for compliance with office letter no. 129/Chaibasa,
dated 18/03/2023, M/s. Shah Sponge and Power Limited, Mauja Judi. Aachal -Potka,
District East Singhbhum was done today on 22/03/2023. The General Manager of
the Unit, Mr. Dheeraj Sinha and other officials were present during the inspection.

The following facts were noticed during the inspection:

I. Unit has installed 02 (two) stack monitoring devices for monitoring SOX
NOX and PM emissions through which the level of SOX NOX and FM in the
air is being analyzed. Both the stack monitoring devices were found to be
working. The levels of SOX, NOX, and PM were found below the prescribed
limits (Stack monitoring report attached).

(Photograph)
(Photograph)

2. The data of pollution recorded by both the stack monitoring instruments on
the server of Jharkhand State Pollution Control, Ranchi. are being broadcast
live.

(Photograph).

TRUETTPE COPY
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3. The Rotary Kiln Cap of DRI (Direct Reduced Induction) plant was found
covered.
(Photograph)
(Photograph)

4. Several water sprinklers were found installed in the Unit and water was also
being sprinkled through pipes.

(Photograph)
(Photograph)

5. It was informed by the Unit representative that two land plots, which are the
Unit's own land, have been marked for tree plantation. Out of these, tree
plantation work has started in one plot which is about 3 acres and about 400-
500 trees have been planted. The second plot is about 2.15 acres. It is resolved
to plant the rest of the trees in the rainy season so that the trees can flourish in
the right season.

(Photograph)
(Photograph)
Regards for information.
Sd. Sd.
(Rohit Kumar) (Anil Kumar Singh) (Syed Mudassar Anwar)
E.O.D.B Manager, E.O.D.B Manager, E.O.D.B Manager
Sareikela Chaibasa Jamshedpur

TRUE %N
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SHAH SPONGE & POWER LTD.

To, Dated:- 12/04/2023

\/S/ri Y.K. Das
Member Secretary,
Jharkhand State Pollution Control Board.

Sub- Request for waiving off Environmental Compensation.

Ref. 1. Directions under Order from the Hon'ble National Green Tribunal in OA
No. 390/2021.
2. Letter from your good self, bearing memo no B-488 dated 10.03.2023.
3. Letter no 129, dated 18.03.2023 from District Industry Centre, Chaibasa.

Dear Sir,

This is with regard fo the Environmental Compensation of Rs. 3,95,71,875.00/- (Rupees
Three Crores Ninety-Five Lacs Seventy-One Thousand Eight Hundred and Seventy-Five

only) levied on our Company.
In response to the same it is to submit:

1. That we have previously replied to your letter bearing memo no B-488 dated
10.03.2023 via our letter dated 16.03.2023. The copy of the letter is annexed as

Annexure-1.

2. Thatwe have received a letter from the office of General Manager, District Industry
Centre (DIC), Chaibasa via lefter no. 129 dated 18.03.2023 (in the matter of order
dated 24.01.2022 passed by Honb'le National Green Tribunal in Original
Application No. 390/2021) with regard to inspection of our plant on 22.03.2023 by
inspection committee formed by them for violation of pollution rules as found by
Jhgjfkhar\d State Pollution Control Board. The copy of the letter received from DIC

_is annexed as Annexure-2.

SHAH SPONGE & POWER LTD.

TRUECOPY
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SHAH SPONGE & POWER LTD.

3. That the said committee had visited our plant on 22.03.2023 and conducted a
detailed site inspection.

4. That the said committee after its inspection has prepared a report which was
addressed to your good self via letter no. 151 dated 29.03.2023. The said report
gives a positive review of our plant by stating compliance of all the previous
findings which was highlighted before by your good self. The copy of the report is
attached as Annexure-3.

5. That we also appreciate the fact that previously also a positive review of our plant
has been noted via Action Taken Report (ATR) signed by your good self. Para 8
of the said report reads as:

“the abovementioned Inspection Report submitted by the Regional
Officer, JSPC Board, Jamshedpur shows that the recommendation
of the Committee constituted by the Hon’ble NGT has been
complied. In light of the above the Hon’ble Tribunal may be
pleased to dispose of the matter."

In light of the aforesaid submissions it can be seen that last 2 reports, that is, ATR from
your good self as well as the inspection report from DIC gives positive review of our plant.
Therefore it is our humble request to kindly waive off the environmental compensation
levied on our Company which has arisen due to the false allegations made against our
Company by a single individual for his personal benefits and has already been
recommended for disposal by your good self to the Hon'ble NGT.

For Shah 8ponge & Power Limited

and State Pollution Control Board

._ n\?’m

SHAH SPONGE & POWER LTD.

TR%_Y
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ANNEBBE -3
T JHARKHAND STATE POLLUTION CONTROL BOARD
Seav

=) T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI-834004
Ny Phone: - 2400852, 2400851 Fax :- D854 -2400850, WebsIte:-www., Ispch.org
JEREB

Ref. Letter No. B*-!').E,L} Ranchi,Dated:- IOIC\.S f 2623

LAST REMINDER
From
Y. K. Das

- Member Secretary
To

M/s Shah Sponge & Power Ltd.,
Mauza- Juri/ Barasai, P.S. J uri,
Dist- East Singhbhum

Sub: Final Direction for submi

the Water (Prevention & Control of Pollution
Air (Prevention & Control of Pollution) Act, 1

ntal Compensatiop under section 33(A) of

) Act, 1974 ang under section 31(A) of the
981- regarding.

Ref: Board’s Letter No. B-488 dated 10.03.2023
Whereas, Hon'ble NGT, Princi

390/2021 (Jairam Hansda V s St
which is as follows: -

pal Bench, New Delhi in its order dated 24.01.2022 in O.A. No.
ate of Jharkhand) has given certain directions. The operative part of

“2. Having regard to the seriousness of the allegations,
Jactual position in the mnatter through a joint Committee

of MoEF & CC, Bliubaneswar and the District Magistrate-East Singhbum, (Jharkhand). The
State PCB will be the Nodal ageucy for coordination and compliance. The joint Committee may
meet within four weeks and undertake site visit and look into the grievance and take remedial
action in accordance with law after following due process. Factual and action taken report may be
Jarnished within three months by e-mail at Jjudicialngt@gov.in ......”.

it appears necessary to ascertain the
of the CPCB, State PCB, Regional Office

Whereas, the committee has visited the site in question and its n
submitted the report which was forwarded by the R
Jamshedpur vide Ref. No. 328 dated 25.04.2022

earby areas on 18.04.2022 and has
egional Officer, Regional office, JSPC Board,

During inspection the committee, found the unit to be non-complied on the below mentioned points:

(1) that, exceedence of SOx and NOx (as per OCEMS display), however PM value was found
within the prescribed limit;

(2) that, leakages {rom the kiln feeding and discharge to cooler
(3) that, leakages from the kiln emergency cap
(4) that, sufficient green belt not developed as per CPCB norms;

Whereas, the competent Authority has ordered to calculate the Environmental Compen;at:;n agal'nst
: i essing
i : CPCB In-house Committee on Methodology for Ass
the unit as per the Report of the se : : : 1
Environmental Compensation and Action Plan to Utilize the Fund. The calculation of Environmenta
Compensation is as follows:

Rizw- EC (Shah Sponge) - Final(A4) 2- Closurerié
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| CALCULATION OF ENVIRONMENTAL COMPENSATION OF ;
WSSHMISPON&E& POWER LTD., HOUZA—JURI/BARASM PS - JURI, DIST - £

SINGHBHUM.

Nature of violation —Non compliance of CTO conditions

R z : :
Basis to levy the Environmental Compensation — Poll-utlon Index
The environmental compensation is based on the following formula:

EC= PIXNXRXSXLFK
Where, !
EC- Environmental compensation
PI- Pollution Index of Industrial Sector
N —Number of days of violation took place
R — A factor in rupees for EC
S- Factor of scale of operation
LF — Location Factor
Now in this case,

-

PI is to be taken as 90 as the industry belongs to Red category (Iron & Steel (involving processing
from ore/ integrated steel plants) and or Sponge Iron units) (as per CPCB’s guidelines).
N is to be taken as 938 days (from 24/09/2019 to 18/04/2022).
R is to be taken as 250 (as per CPCB’s guidelines).
S is 1o be taken 1.5 as the unit belongs to Large Scale as per Notification No. - S.0. 1702(E) — dated

01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be 0.5 for micro or small,
1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.25 as the population of E. Singhbhum is > 1 million. (District Census
Handbook, E. Singhbhum of 2011).

Therefore,

EC (Perday) =PI xR xS X LF
=00 x 250 x 1.5 x 1.25
=3 42,187.50/-

Henceforth, the Environmental Compensation for one day comes out to be Z 42,187.50/-. So the total

Environmental Compensation for 938 days comes out to be ¥ 3,95,71,875.00/- (i.e. Three Crores
Nincty Five Lakhs Seventy One Thousand Eight Hundred and Seventy Five Rupees Only).

Whereas, you have been vide this office letter Ref. B-1828 dated 08.09.2022 and Ref. B-2094 dated
29.09.2022 were directed to deposit the Environmental Compensation of T 3,95,71,875.00/- (i.e.

Three Crores Ninety Five Lakhs Seventy One Thousand Eight Hundred and Seventy Five
: _Rupeqtv_. Ol_l_)y) within 07_? days of issuance of this letter.

Hies o e

reus, the unit vide its leiter dated 14.09.2022 has submitted reply of the 2™ show cause no-t‘iét;-
for non-submission of Environmental Compensation.

52 __Rizvi- EC (Shah Sponge) - Final{Ad) 2- Closuren? Q“{"/
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Whereas, the unit was asked show cause vide this office Ref, No. B-2094 dated 29.09.2022 for non-
stbmission of Environmental Compensation.

Whereas, the unit vide its letter dated 30.09.2022 has requested for re-consideration of JSPCB order
dated 26.05.2022 and show cause dated 08.09.2022.

%ereas, the inspection report was sought from the Regi

. gional officer, ional office-cum-
Laboratoryt JSPC Board, Jamshedpur vide Board’s Ref. No. B-2225 dated 14 f{eg] 22 in the light of
reply submitted by the unit. e %

Whereas, the Regional officer, Regional office -cum- Laboratory,
No. 721 dated 02.11.2022 has submitted the verification report in
the unit. The details of which is as follows:

SL Observation by the Verification repos
% erification
No. committee o

1. | That, exceedance of Sox During inspection, Data of SOx, Nox and PM not
found transmitted to JSPC Board, Server from 2 x 100
TPD Sponge Iron Plant. It was informed that due to
thundering, some technical issues has been occurred.
However, from 31.10.2022, data is found being
transmitted to JSPCB Board, server. The value of Sox,
Nox and PM is found within prescribed limit. Mother
Board sensor card of stack attached with power plant
has been burnt out due to thundering. Hence, data not
being transmitted from the stack attached with the
power plant. ;

2. That, leakage from the kiln | Leakage from kiln feeding has been in control.
feeding and discharge to Leakage from cooler discharge has also found under
cooler. control. However, it is necessary to changes the torn

out bags immediately when, it is noticed.
3. That, Leakage from the kiln | Leakage from kiln cap. Of rotary kiln 3 & 4 found. The
cap. unit representative informed that due to leakage in
Boiler of WHRB the emergency cap has been opened
to maintain the pressure in rotary kiln.
4, That, sufficient green belt The unit representative informed that about 500 No. of
not developed. trees has been planted in last three months. But still
there is need of more plantations. Unit representative
informed that tree plantation is continued and more
plantation will be done near future.

ISPC Board, Jamshedpur vide Ref.
the light of the reply submitted by

Whereas, in the light of observations made during the verification, directions were issued to unit vide
Board’s Ref. No. B-2411 dated 22.11.2022 to submit the compliance(s) of the following: .

(1) Data of Sox, Nox and PM not found transmitted to JSPC Board server from 2x

100 TPD sponge Iron Plant.
(2) Torn out bags has to be removed to prevent leakage from kiln feeding and cooler

- discharge.

©Rizw-EC (Shah Sponge) - Final(A4) 2- Closurer s
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(3) Leakage from Kiln cap of rotary Kiln 3 & 4 was found;
(4) More tree plantation is required.

Whereas, inspection report was sought from the Regional officer, Regional office
ISPC Board Jamshedpur vide Ref. No. B-2633 dated 19.12.2022 in the light of

the unit,

Whereas, the Regional officer, Regional office

-cum- Laboratory,
eply submitted by

-cum- Laboratory, JSPC Board, Jamshedpurvide Ref

No. 1190 dated 29.12.2022 has submitted the verification report. The details of which is as follows:

Observation

Verification report ‘\

Data of Sox, Nox and PM not

During inspection 2 x 100 TPD rotary kiln and
power plant found in operation. Online
continuous  monitoring system for stack
monitoring attached with ESP was also found in
operation. Data attached at Annex-I.

Leakage from kiln feeding has been in control.
Leakage from cooler discharge has also
controlled. The unit has changed the torn out

bags. Purchase copy of bags of bag filter js
herewith attached at Annex-II.

SN.]
1.
Found transmitted to JSPC Board
Server from 2 x 100 TPD Sponge
Iron Plant.
(. Torn out bags has to be removed
3. | Leakage from kiln cap of rotary
Kiln was found.
4.

_j repair the damaged constables.

Leakage from kiln cap has been controlled. The
unit representative informed that cast able of kiln
cap got damaged due to opening/closing of the
cap to maintain pressure in kiln, They regularly

o prevent leakage from kil
% More tree plantation is required,

The plantation along the boundary wall found,

The unit representative informed that by March,

2023 they have planned to do tree plantation in
3.5 Acres and by March, 2024 It will be in
another 2.2 Acres of land. Altogether 5500 trees
will be planted outside the premises in own land,
In last three months they have planted 500 No. of
trees. It is necessary to take measures for good
survival rate of plants,

feeding and cooler discharge.
Whereas, Board ,vide letter No.

Environmental Compensation:

B-488 dated 10.03.2023 issued direction for submission of

A Whereas, the unit vide its letter dated 16.03.2023 has requested for waiving off Environmental

et Compensation(EC).

vi=EC (Shah Sponge) - Final(A4) 2- Closureso
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(Prevention and Control of Pollution) Act, 1981. It is, hereby, directed bu giving final chance to
deposit the Environmental Compensation of ¥ 3,95,71,875.00/- (i.e. Three Crores Nmety Five
Lakhs Seventy One Thousand Eight Hundred and Seventy Five Rupees Only) within [5das

'ofﬂ!ls letter, in case of failure to do so an interest of 12 % per annum will be cha.rged a.nd
> may ‘be initiated against the unit for non-comphance of the directions issued by the

4_';_\\1‘;

‘' This issues with .'a;iapmvaf of'the competent authority,

Yours faithﬁllly,

as)
Membe
Qe

i oe

23
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ANNEXURE R - 4 [clif]

M/s. Ever Green Horticultural
{NURSERY}

FARM-FULDUNGRI, NEAR-KOYSHLYA LODGE, P.O.-Ghatsila
Dist-East Singhbhum-832303 Leading Growers & Suppliers of all
Sorts of Foresty Fruits, Shurbs, Orhamental, Flowers Seeds & Plants

Mobile : 9431381295

L No.-D.A 0.-01/2008 | GST No. - 20AKJPP9346B1ZB
Bilno. 113 Date : 1 \3]%13
I
Receipent/B ayersName- g - Consigner's Name-
s B 3. e, = S A ——
AHATOBE IR ... . uinvnisvissniimnssruisssimeaismemy oo Address
' NS‘; Description Quantity Rate Rs. A P
‘ 6D <
} fakru AbS [ 17-00] 688D <[ D
5. S sam ASD | 200 10080 > |40
2 kasard AD | 22- 0D REED < WO
7 Maho neom AND| 1S 5D Aoed ~ |
S\’ * 1
@zg‘g_w QIWJOQJ 40—(} 35'66 f)@@é?@
o060 A
GRAND TOTAL | A2680 = | ex

Si ure

Note : 06. Livetreesand and other plants bulbg, root's;, and
the like cut flowers and ornamental faliage GST exampted. FOR, M/S. EVER GREEN HORTICULTURAL NURSERY

TR@;CGY
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M/s. Ever Green Horticultural
{NURSERY}
FARM-FULDUNGRI, NEAR-KOUSHLYA LODGE, P.0.-Ghatsila
Dist-East Singhbhum-832303 Leading Growers & Suppliers of all
Sorts of Foresty Fruits, Shurbs, Ornamental, Flowers Seeds & Plants
Mobile : 9431381295
L No.-D.A 0.-01/2008 ' GST No. - 20AKJPP9346B1Z8
gilno. 119 pate: 85 /02/203 3
Consigner’s Name-

ek s neeeg Powee CTp) 0 T
........................................................... Address Address
Hm&& ....................................................................................................................
S ipti Quantit Rate fAmgiant
No. Description y Rs. P

RN 350| 1700 | 5950
‘3. Qicom 200 | &5.08| 7500

s Kastany 360 | Q2.60| 6.600

Y {Madio newm 280 | 15wes] Y&

5-| Qreen Sempl 200 | 30-.00 9,000

[ 500 PL_;:
GRAND TOTAL | 3,800/ —
RupeesT”.? ......... {WO%OLRBWQ{_
...... Cs %h%hwld/flf—dm%ﬁ :

Note : 06. Livetreesand and other plants bulbs, roots, and

the like cut flowers and ornamental faliage GST exampted.

FOR, M/S. EVER GREEN HORTICULTURAL NURSERY

mﬁ%&ﬂ
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M/s. Ever Green Horticultural
{NURSERY}

FARM-FULDUNGRI, NEAR-KQUSHLYA LODGE, P.0.-Ghatsila
Dist-East Singhbhum-832303 |eading Growers & Suppliers of all
Sorts of Foresty Fruits, Shurbs, Qrnamental, Flowers Seeds & Plants
Mobile : 9431381295

5| e g)'méﬁj sw | 20f— 177

|§oD

L No -D.A ©.-01/2008 GST No. - 20AKJPP9346B1ZB

Bill No 178 istis 18’14—f2’b
ReceipenyBayer's,N - | Consigner’'s Name-

____________ Shock. &

..................................................................... Address
Si _— . Rat Amount

No Description Quantity ate Rs. P

X ‘jQQ-QLQrH 369 17— Koo [— 6

A aso | 2sf—|  R25Y[e0

(] £ _ w

asd | Isf~| 525
)

GRAND TOTAL 32,9401.; N

Rupees ...................................................
............ {wum }\.LM\

Note 06 Livetreesand and other plahts bulbs. ropts. and
the like cut flowers and ornamental faliage GST €xampted FOR, WS. EVER GREEN HORTICULTURAL NURSERY

TRﬁ%ECPY

Sjgqature




|

oksv,}

m N

294

27

QA AK.S

CASH/CREDIT BILL

V. NURSERY

Regd. by Gowt. of Andhra Pradesh Horticulture | Licence No. EGN - 2/2013
Prop. : RATNAM AYYAPPA

Cell : +91 - 9848148«
+91 - 99664715

BURRILANKA-533 126 | KADIYAM MANDAL | RAJAHMUNDRY RURAL | E.G. DIST. | ANDHRA PRADESH [ INDI,
visit: www.aksvnursery.com E-mail : ratnam.vvasman @ gmail.com

To

Date : ©3 QQ“NLZ

\ Mis /Mr. SBAY - SRotOr A atsen Lo TRARERany .

No. Plant Name Qty. Rate ARn;('Junt Ps
V| Carma NSNS '?c}:h‘ -~ | §oed \& | o000
Mgl §6
1D [ alnesy g™ 3o | 6L \Seoy
9| gomant s 2| 20 @30 1evet
Ay Rt Dodwe, p:iﬂ\ \Oo o G, SO0
- | p
D wxreca B Ba B SS}} \\lbcbp
\_L,) A OSSO S e Q}\""\ AN\ 7 L{}’ L\ >,
D | coran ReM e I e HSRL  T8g
| Loeihe DI Canv eh= ?.\51\‘(:, g/ - \'1—-; Qs'\—&/
DEN (5 |
DjAaried  Csconve R AN 1672 ANy
\oadl e~y el 2O | RV | Ao
{ Vemtetm, \T RS \oe 0
S\\l \;L{Ll)QLlS_
r—----___- p—

|Page : A\ ofl__

for A.K.S.V. NURSERY

1- N\TQ\ABQ.W th :
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\’ AK.S.V. NURSERY

siriaesd”
' OkSV“ Regd. by Govt. of Andhra Pradesh Horticulture | Licence No. EGN - 2/2013
An 1SO 9001 : 2015 Certified Nursery

28

' Date:.Q8— 06~ 2Ly

U oshpead SooN Q. Petrre WD
-:IQ%"\‘\\'\‘\“\\\\) -

Vearx  yoe

S -3 Q< “\p\:a_o\&&.& o T ANGT A~ N0 ‘\'\\d\‘

e homt.  VeRNedrthed N e Y \osd ¥ S

o Dakdh— oF -u6-Ta 3. A= .~ it e =

LN ; \ O\_
MNea(e ey RO SaARled N ey B R\eo R

.-r—a\\

Trorting S8,

~t AN 'ks‘:*-\k%\\sk Wy

S, PlawAR,

P A4S

BURRILANKA - 533126 | Kodiyom Mandal | E.G. Dist. | Andhra Pradesh | India.
Mob : 00-91-9848148499, m—91-996§47157l | 00-91-8832453577 e-mail; rgtnam.vvasman

e

@gmall.com | Vislt : www.oksvnursery.com
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7 Q. AK.S.V. NURSERY

o . -
* GkSV‘} Regd. by Govt. of Andhra Pradesh Horticulture | Licence No. EGN -2/2013
An 1SO 9001 ; 2015 Certified Nursery

| = Date: OS-86~2aLY
M SHAR SRehOWR & Voo (.

3 IP\‘!N\“ Yol .

‘) Los  oF Newa \soedea e oK
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e
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o MUENENES AN

Lo AR IAN
R 0 \® oA Rei
K
' 2 PO (R a1
: R O TS THNCeA
E Y. Qawmen NN
: T et C© SRS\ AL
R S A £ NCNOE e
51V
=

BURRILANKA - 533126 | Kadiyam Mandal | E.G, Dist, | Andhra Pradesh | India.

Mob : 00-91-9848148499, 00-91-9966471571 | 00-91-8832453577 e-mall: ratnam.vvasman@gmail.com | Vistt : www.aksvnursery.col
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ANNEXURE R— 5

/// SHAH SPONGE & POWER LTD.

Date-19/05/2023
To,
The DFO
Jamshedpur Division
Jamshedpur. Jharkhand

Sub: -Tree Plantation at Shah Sponge & Power Ltd

Dear Ma'am
We would like to inform you that we have planted around 4000 trees for greenery at
¢ our plant area in 2022-23, which are purchased from govt. nursery, Kandra and other
Icr ﬂ}:’— nhursery in phase wise (Bill attached for your reference)

Further, we also plan for plantation of around 5000 trees in the month of June, July
and August, 2023 in our plant area and we have already purchased various variety of
trees and kept in our plant nursery.

Therefore, we would like to do the above plantation under your department's
supervision /guidance at our plant site. Also. we are ready to bear any charges/cost
pertaining to the same as per forest department's quideline.

Kindly give your consent for the same.
Thanking you,

With Regards,

Shah Spopge & Power Ltd.

Arun rnha/

Encl.. - A copy of plantation Map is hereby attached for your reference.

H SPONGE & POWER LTD., :
P pop12.C JOW PLO134108

s _ No, 310, Cabin No: 5, Kolkata W.B..T :
Ganpall Chambers, Reom No;. 310,.C 3 shdic : SharkRandl L
TR ‘:-L,t{’lqllr,ml- Padmalsya Biliiding; Ram Mandir Shop Area; Bisttpur, .1 } hatkhand) =
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PLOT AREA=16070.963 Sqmtr. / 3.971 Acre

WATER RESERVIOR

RESERVIOR AREA=2.569 ACRE




To,

Sri Y.K. Das

Member Secrctary,_

Jharkhand State Pollut:on Control Board.
Dhurwa Ranchi.

Sub~ Request for waiving off Environmental Compensation

Ref. 1. Dlrectxons under Order from the Hon’ble Natmnal Grecn 'I‘nbun
No. 390/2021.

2. Letter from your good self, bearing memo no B-488 dated 10. 03 20

3. Letter no 129, dated 18. 03.2023 from District Industry Centrc Ch

4. Letter from your good self, bearing memo no B 1264 datcd 10 0

Dear Sir,
This is with regard to the Enwronmenta] Compensation of Rs 3 95 '

(Rupees Three Crores Ninety-Five Lacs Seventy-One Thousand Elght
and Seventy-Five only) levied on our Company

In response to the same it is to subr__m't: :'

That we have prevxously rephed to your letter bearmg merno n
10.03.2023 via our letter dated 16.03.2023 wherein we. have appr
that the Action Taken Report signed and submitted by y@ur 00
positive review of our plant. Para 8 of the said report :
“the abovementzoned Ins '

_ -Regzonal Officer,
recommendation of he.

NGT has been compli

_ : Tribunal may be p
The copy of the said ATR is annexed as

SHAH SPONGE & POWER LTD.




SHAH SPONGE & POWER LTD. |

That your good self may kindly apprise the fact wherein the Hon'’ble NGT ~
consisted a committee which consisted of members from CPC‘B, State 'PCB;
Regional Office of MoEF & ¢C and DM East Singhbhum and wherein the: v
State PCB acted as the nodal agencyas per the said order of the Hon’ble NG =

The complainant was unable to prove anything before the said committee which
was alleged by him against our Company during the site inspection, The v
committee in its Inspection Report which was addressed to your good s_elf.'f‘ by -
Regional Officer, JSPCR vide Letter refno. 328 dated 25.04.2022 has stated after
its observations in Pg 4 as under; ' . '.

“During visit, the committee members also interacted with o
the applicant/Petitioner Mr. Jairam Han,_sda._'Thb_qpplican-t:.f i
mentioned in the Letter/ Application that area upto 35 km
radius around the Plant Premises is affected by Water/ Air
Pollution due to Plant operation, Accordingly, Mr J Hansda
was requested to show the affected area, water body etc and
Medical history/ trcatfnent of affected perso'n"s'f duQ__ o
pollution from Plant operation. The Applicant requested S
Committee Members for site visit around the Plant _'p':remi_éé's.'-" ¢
Accordingly, the Members including Plant Officials visited
nearby Water Bodies (2 Nos.) located at SAMARSAHI Village
(South side of the Plant). During visit, as observed local
populace were using Pond water for bathing, washing etc
The committee members also nteracted with L(_jCal/ Villagers
(Smt Savita Manna, Mr Khokon Bhumij, Mr Umapad:
Pramanik, Mr Santosh Madina, Mr Ramapada Pramanik, Mr
Raja Pramanik) and as they informed, they are not sufféfingj .
from any disease (like TB, Asthma ete) as alleged by the
' Applicant. Significant amount of black dust was Q"bge,r;x
leaves of trees upto 200 mir, then less amount of black dus
deposition on leaves was. observed at further distance of 200
mtr, in wind direction. The Applicant could not describe
about the Fishery business affected due to pollution
Jfrom the Plant operation which he mentioned in the
Application. Further Mr Jairam Hansda could not show
the Affected Place/ Affected people due to pollution from

: i . SHAYSPONGE&POWERLTD, - SRTETse
Registered Office ; 7 Grant Lane Ganipati Chambers, Room No, 310, Cabin No. 5, Kolkata W.8, 700012, CIN ; U27100WB2005PLC134108
Admn: Office : Holding No. 18, 2nd Eloor. Padmalava Building, Ram Mandi hop Area B I lomebedn 89400 BRI
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Plant operation as claimed in his app!ication to
Honourable NGT.” st

The copy of the said Inspection Report is attached herewith as Aﬂnemfe*z"'-':f" il

That the latest inspection of our unit carried by inspection committee. formed by c
the office of General Manager, District Industry Centre (DIC), Chaibasa and :
informed to us via letter no. 129 dated 18.03.2023 also gives 4 positive
review of our plant by stating compliance of all the previous fi indings which i e

stated as under;

L §HT ERTSOX, NOX U3 PM aﬂ?w%'$dﬁﬁ?€f0f§§02 @ ?’5’5"'
vamﬁam‘/ T8 [ T 897 7 S0X NOX WPM\%LW
a?mm#wvﬁ?fﬂ##nﬂzﬁvwmwvmsox
NOX G PM & @i Refig & A gwaw
2. W@wWWWWW?WWWW‘
T, 7 @ G T e e [ o R 8 _
3. DRI (Direct Reduced Induction) Plant &. Rotary Kiln.Cap C

s/
4 m#mmmaﬁwwwmimﬂ
Tos®ra o fagr ot g7 o) '
5. 9T HIG GR T & 7 o gt s a?saai's‘as?wa?w%
& @ G 8 R T T &) 58 # v YRGS T TTYT 3 ewE
P78, BW#?M??WWW#M#W?WWwMW 7z
1 eI T G781 G TS 7, T 2.5 0 T S i) 9
79 3G 7 A B HFT g T T e B gy wE

The copy of the said report which was addressed to your good sclf via ietter ne
151 dated 29.03.2023 is attached as Annexure- 3.

s 3 SHAHSPONGE&PGWER LD~
; Registered Off fice + 7 Grant Lana Ganpati Chambers, RaomNe. 310, Cabin No. 9, Kolkata

Admm, Offica’s Holding No, 18, 2nd Floor, Padmaraya Burfdmg Ram I'u'andlr Shap Arna
Works : Village = Juri Ne

WE. 700012, CIN : Ud?‘lGDwENJSPLu
Blstupur Jamshedpur-831001. {Jharkhan
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 SHAH SPONGE & POWER LTD.

That it is pertinent to mention herewith that we have also submxtted a Ietter '
the District Forest Officer (DFO), Jamshedpur Division Wherem we hav
informed about the 4000 number of trees p]antcd during the FY 2022-23 an
have also committed to plant 5000 number of trees within a period of thre
months from June, 2028 under their guidance and supervision at our plan
site, the cost of which has a!so been proposed to be incurredﬁ'b j us. “l? )

= Commxttee a]so mentxoned of thc fact that the apphcant was unab =
: allegations made against our Company to Hon’ble NGT. Ther
humble request to kindly waive off the environmental compensati
our Company which has arisen due to the false allegations made agai

: Company by a single indwidua! for h:s persomz! beneﬂts and 1

SHAH SPONGE & POWER LTD,
Registered Office '7 Grant Lane Ganpatl ChamLera Roam No. 310, Cabin No. 5, Kolkata W.B, 7000 12, CIN ;U27100WB2
Admn. Office : Halding No. 18, 2nd Floor, Padmalaya Bulidmg, Ram Mandir Shop Area, Bistupur; Jamshedpur-8310C
Vifmclra sl Neae Hata East Sinahbhum Jharkband -831002. GSTIN - 20AAKCS 0"63?‘.‘7[1

TRUE COPY

70




71

SHAH SPONGE & POWER LTD.

Date-19/06/2023
To.
The Regional Officer,
Jharkhand State Pallution Control Board,
Regional Office, Adityapur
Jamshedpur

Sub - - Tree Plantation at Shah Sponge & Power Ltd.

Dear Sir

Till date. we have already made green plantation of 8715 trees (till march,2023) on an
area of 6.5 acres(approx..) and we propose to plant 5000 trees over 4 acres(approx..)
in the month of June-Sept 2023 in and around of plant area. Sir, we have already
purchased trees and Kept in our plant nursery for the same (Copy of bilis and
Plantalion Pics attached for your reference)

This is for your kind information please
With regarcs

Shah Sponge & Power Ltd.

Y

Authorissd-Signatory,

{

SHAH SPONGE & POWER LTD.
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NBBYRE R-9

SHAH SPONGE & POWER LTD.

Juri, Hata, Jamshedpur, Dist-East-Singhbhum, Jharkhand-831002

Plantation Details Area Wise

Date  |Area of Plantation Qty of plant |Plant Name
12-Jun-23 [Near Gopal Canteen 38 Conocarpus
13-Jun-23 |Near Gopal Canteen 31 Conocarpus
13-Jun-23 |Cycle Stand 35 Conocarpus
14-Jun-23 |Weigh Bridge Area & Pump 39 Conocarpus
14-Jun-23 |Near Gopal Canteen 26 Conocarpus
15-Jun-23 [Cycle Stand 33 Conocarpus
15-Jun-23 |Infront of Weigh Bridge 33 Conocarpus
15Jun-23 il;eax;tatmn between Coconut Tree in Garden 28 Conocarpus
16-Jun-23 |Infront of Loading Point 33 Conocarpus
17-Jun-23 |Near Temple 44 Green Semal
19-Jun-23 |Near Temple Right Side 43 Green Semal
20-Jun-23 |Planted Infront of Main Gate 125 Green Semal
21-Jun-23 |Planted Infront of Main Gate 143 Green Semal
22-Jun-23 |Planted Infront of Main Gate 83 Green Semal
23-Jun-23 |Weigh Bridge to RMH Boring 78 Conocarpus
24-Jun-23 [Mango Tree Near SMS Pond (South) 48 Conocarpus
25-Jun-23 |SMS Loading Area (West Side Pond) 124 Conocarpus
26-Jun-23 |SMS West Side Pond Park + North 77 Conocarpus

East Side of SMS Pond and Boundri Side of SMS
2D Park + DRI = Conocarpus
28-Jun-23 |CHP Area, Near DRI ID Fan and ESP Area 94 Conocarpus
o [Power Chimni, Opposite Chimni & Opposite Kiln
B e No.-4 123 Conocarpus
30-Jun-23 Behind Gopal Canteen, DRI Lane, Opposite
: . Blending Area & Right Side Product House 139 Conocarpus
1-Jul-23  |Near ACC, DG area and behind New Iron Shed 80 Conocarpus
3-Jul-23 |Near Coal Shed and Front Side N GH 60 Conocarpus
4-Jul-23  |[New Guest House 60 Conocarpus
5-Jul-23 Ne\:v Guest House, CoalShed and SMS 50 Conpeatpis
Maintenance Are
6-Jul-23 |Opposite RMH Boundary 60 Conocarpus
6-Jul-23  [Steel Yard 30 Green Semal
7-Jul-23  |SMS Steel Yard 15 Conocarpus
7-Jul-23  [SMS Steel Yard 15 Green Semal
8-Jul-23  |SMS Steel Yard 15 Conocarpus
8-Jul-23  |SMS Steel Yard 15 Green Semal
10-Jul-23 |SMS Steel Yard 40 Conocarpus
10-Jul-23 |SMS Steel Yard 20 Green Semal
11-Jul-23 |SMS Steel Yard 40 Conocarpus
11-Jul-23 |SMS Steel Yard 13 Green Semal
12-Jul-23 |SMS Steel Yard 40 Conocarpus
12-Jul-23 [SMS Steel Yard 20 Green Semal
13-Jul-23 |SMS Steel Yard (KHAPARSAI SIDE) 45 Conocarpus
13-Jul-23 |SMS Steel Yard (KHAPARSAI SIDE) 20 Green Semal
14-Jul-23 |SMS STEEL YARD (WEST SIDE) 50 Conocarpus
14-Jul-23 |SMS STEEL YARD (WEST SIDE) 12 Green Semal
Total 2200
SINo  |Description Qty
1 Conocarpus 1617
2 Green Semal 583
Total 2200
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